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IV THE CENTRAL ADMIN IS TRAT IVE IR [BUNAL, JUDHPUR BENCH,

JODHPURS,

Date of Oréers 16 03.019950

Dade NO2117 OFf 1995,

Bheru Singh cen APPL EANT
" VS .

Union of ndia & Ors . ssa ReSpondents ™

Mre. J.Ke Kaushik, Counsel for the Applicant,

CORAMSs

Hon'ble Ms Usha Sen, Administrative Member,
BY THE CCURTs

Heard the learned Counsel for the applicant.,
2« The case of the applicant is that while holding the
post of Genior Bus Cleaner under the respondent i§o.3 he
was asked &0 péx%fo:m the duties of a Vehicle Driver on
ad-hoc basis for 45 &ays vide the order dated 30.61394
(annexure A/5) « It was menticned in this order that the
applicant would be liable to reversion to his substantive h
post on the aVa’ilablitY of a regularly selected vehicle
Driver. |

3-  The applicent states that he appeared in the trade
test for the post of vehicle Driver and a viva voce was
also held on 29.10.199:;. However, the result of the trade
test has not yet /been announced. NOw, he has been ordered
verbally tolr‘.&ver‘c back to his duties as a Senior Bus
Cleaner. The verbal order as stated zs by the applicant
has been communicatsd to him on 5.3.1995. The applicant
has prayed that there is no trade test passed candidate

avallable for £illing up the post of a vehicle Driver
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with the respondent No.3 which is lying vacant and
s0 there is no reason why he should not be allowed

to continue &8 a Vehicle Driver,

4  In viey of the facts of the case I congidsr that

FNLES

the applicant cad make a representation to the respone-
dents in the matter bringing out the points of his
griesvances. The respondents are hereby directed that

in case such a representation is received they may

cons ider it ahd give a reasoned reply to the same within

a period of one month from the date of receipt of the
representation frow the applicsent. They may also
consider the feasibility cf allowing him to continue

as a Vehicle pDriver if that would not be prejudicisl

£o the public int&res?jtill his representation is decided.

with this direction, the ©Oa is disposed of at the

admiss lon stage. A ¢cOpy of the Op may ke sSent to the

- raspondents alongwith a copy of this order,
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( USHA SEN )
Membaer (&)



